
ACT No. X OF 1927; 

[PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Governor General on the 4th 
April, 1927.) 

An Act to amend certain enactments and to repeal certain 
other enactments. 

HEREAS it  is expedient that certain amentments should W be made in  the enactments specified in the Pirat 
Schedule ; 

AND WHEREAS i t  is also expedient that certain enactments 
specified in the Second Schedule which are spent or have 9 
otherwise become unnecessary, or have ceased to be in force 
otherwise than by expressed specific repeal, should be expressly 
and specifically repealed; 

I t  is hereby enacted as follows : - 

E. This Act may be called the Repealing and Amending snort title. 

Act, 1927. 

2. The enactments specified in the First Schedule are here- Amendment of 
certain enact- 

by amended to the  ext36tAand in the manner mentioned in ments. 

the f onrtb column thereof. 

3. The enactments specified in the Second Sc.hedule are Repealof 
o e r h n  enact- 

hereby repealed to the extent mentioned in  the fourth column ments. 

thereof. 

4. The repeal by this Act of any enactment shall not s a y i l w .  

affect any A c t  or I{,egulation in whicll such eilactment has 
been applied, incorporated or referred to; 

and this Act shall not adec:t the validity, invalidity, 
effect or consequences of anything a.lready done or suffered, 
or any right, tit,le, obligation or liability already acquired, 
accrued or inc111-red, or any remedy or proceeding in respect 
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thereof, or any release or discharge of or from any debt, 
penalty, obligation, liability, claim or demand or any indem- 
nity already granted, or the proof of any past act or thing; 

nor shall this Act affect any principle or rule of 
law, or established jurisdiction, form or course of plead- 
ing, practice or procedure, or existing usage, custom, privi- 
lege, restriction, exemption, office or appointment, notwith- 
standing that the same respectively may have been in any 
manner affirmed, recognised or derived by, in or from any 
ellactment hereby repealed ; 

nor shall the repeal by this Act of any enactment revive 
or restore any jurisdiction, office, custom, liability, right, 
title, privilege, restriction, exemption, usage, practice, pro- 
cedure or other matter or thing not now existing or in force. 

. . THE FIRST SGBEUUTIE. 



THE FIRST SCHEDULE. 

(See section 2.) 

year. 1 NO. 1 Shorttitle. ; ' I Amendments. 

The European Deserters 
Act, 1858. 

XLV The Indian Penal Code 

(1) In  the tltle~,after the war!," Soldiers'.' 
the words and A h e n  !;all bz 
Inserted, a2d after !;e word Land 
the words and Air ahall be inserted. 

(2) In the Pre,ynble, after the word " Land " 
the words and Air" shall be inserted. 

(3)';n sections 1, 5 and 6 for the  words 
or nol$let", wlletayer, they occur the 

words soldier ot airman" ;shali be 
substit~~ted. 

(4) In  se$ion 7, for tht,  words "military 
station the words mllitary :F air- 
force station, as the case may be shall 
be substituted. 

(1) In se$ion 5 for the words " 

soldiers the wbrds "soldiers or airrn;:' 
shall be substituted. 

(2) In section 21, ,!n the olause beginniog 
with the w;!d Secottd;:, for the wort? 1 " or Naval the words Naval or Air 
shall be substituted. 

(3) In  thy, heading to ,phapter PII ,  Jot the 
wofds and 2avy  the words Navy 
and Air Force shall bc.substituted. 

(4) I n  section 131- 
(i) for the words " or sailor" wher- 

ever they occur. the words'" sailor 
1 or armin " shall be substituted ; 

(ii) for the zords "or Navy'' 
words Navy or Air For:?' 
shall be substituted; 

(iii) in,:he Bx~lanalion for the words 
and syldier "" 9he words 

" ' soldier and alrman ' " 
sllall be substituted ,fud for 
the words and figur& Articles 
of War for the better govern- 
ment of Her Majs&y's Army, 
or to the Articles of War coq; 
tained in Act, No. V oi 1869 
the wolds Army Act the 
Indian Army Act, 1911, Ar the 
Air,Torce Act as the casc may 
be shall be 'substitoted. 

(5) I n  sections 132, 133, 134, 136, 136, 138 
and 505- 

(i) for the words "or  sailor", wvgerever 
they oocur,, the words sailor 
or airman shall be substituted ; 

(il) for the words "or Navy", ~vkerever 
they occur !te words Navy 
or Air ~ o i c e  shall b e  substi- 
tuted. 

I I I (6) In  section f?7 for the words " or r a v y  '' 
the words davy  or Air Force @hall 
be substituted. 

1880 
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Year. 

1860 

1872 

1873 

1877 

1881 

1882 

1884 

1890 

1898 

Short title. 

- 
The Indian Penal Code- 

contd. 

The Indlan Evldence Act, 
1872. 

The Indian Oaths Act, 1873 

The Speciflc Rellef Act, 
1877. 

The Bfuniclpal Taxation 
Act, 1881. 

The Transfer of Propekty 
Act, 1882. 

The Indian Explosives Act, 
1884. 

The Indian Railways Act, 
1890. 

The Code of Criminal Pro- 
cedure, 1898. 

No. 

XLV 

I 

X 

I 

X I  

IV 

IV 

I X  

V 

Amendments.3 

----- 
(7) I n  sectlon 139 for the words "any 

Artlolea of War +or the Army or Navy 
of the Queen, ?; for any part of such 
%$'my or Navy the words and figures 

the Army Act, the Indlan Army Act, 
1911 the Naval Discipline Act o r p h e  
Air Porce Act " sha!l be substituted. 

(8) I n  sectlon 140- 

(I) after the word " soldier",,, wherever 
I t  o c c ~ , ,  thd words saflor or 
ahman shall be inserted: 

(ii) for tho yprds "or  Nava!," the 
words Naval or Air shall 
be subetituted. 

(1) In section 1, after the words "Am?; 
Act " the words " or the .41r Force Act 
shall be inserted. 

(2) I n  su!;section (3),,of section 67, Lor the 
\vords or Tavy the words Navy 
or Air Force shall be substituted. 

In,cclause (b!, of section 4, 'after the wor; 
military the words or air-force 

shall be inserted. 

I n  section 45 clause ( f )  the word " or " 
??all be ohitted, and after the word 

Bengal " the words " or on the Qovernor 
of Burma in Counc~l" shall be added. 

(1) I n  !?e Preamble $ter the word,:' mill- 
tary the word: or air-force shall 
be inserted. 

(2) I n  clause (a) of section 3- 
(i) for the words and figures '" Army 

Discipline and Reuulation Act 
1879, o:, the 1naian firticlei 
of War the words Army 
Act, the Indian Army ,$ct, 1911, 
or the Au Force Act shali be 
substituted - 

(ii) after the ,, w:rd I' miliiary " the 
words or air-force shall be 
Inserted. 

(3) In  section !, after the w??d " military " 
the words or ah-force shalt be Iu- 
serted. 

Insplause (81, of sectlon q: after the wold 
military the war* air-force " shall 

be inserted. 

In,plnuse ,(b) of sectioq.14, aftef, the word 
sailor the word airman phall be 

Inserted. 

(1) I n  sub-s$~tlon (2) bf section $9, after 
the word saiior the word " 8irman " 
shall be inserted. 

(2) I n  section 79- , 
(i) after the word 7' soldier" In both 

paces where i t  occurs,*the word 
ahman" shall be inserted; 

(H) after the word " mlliF!ry " the 
words or air-force shall bc 
inserted. 

{ J Y ~ I  sub-section ( I ) ,  c h p e  sirlhl2/, of se: 
tion 54, fq ' t he  words Army or Navy 
the words Army, Navy or Air Force' 
shall be substituted. 

1898 



OB i92?. j f2epea2iltg and Amending. - 
Year. 

\ 

1898 

- 
No. 

v 

Short title. 

The Code of Criminal Pro- 
cedure, 1898-cmtd. 

The Indlan Stamp Aat, 1899 

.... 

Amendments. 

A 4 -- - - - - - - .  .. - 
In the second roviso to szction 188, for 

h e  o r  a n  u s  the Foreign 
Jurls$,ictlon and Extradition Act, 
1879 the words and flguret, "the 
Indian Extradition Act, 1903 shall 
be substituted. 

(3) in sectlon 317- 

pb-sect$n (I), after t9e word 
Arm?; the words or Air 

Force shall be inserted ; and 

,($+& ,~ub-section (2) for the word 
military", In doth pl?pes wher,? 

i t  occurs the word offlcial 
shall be substituted. 3; cl?yrAg) ,,of ;;,"ti","o$",ot df;F ;;; 

orce " shall ge inserted. 

(6) In sub-section (1) of sectlon 649- 

(I) f6r the words " Arm Act or '' 
'd' the words " A r y  ~ c r a n d  the A!r 

Force Act and shall bc substl- 
tuted ; 

(ilifor the words "military law" 
& words military or air-force lawh' 

shall be substltuted ; 

(iil) rlfter the ,yard and figures " sec- 
L.' 41 the words and flgures 

or under,,the Air Force Act 
section 41 shall be inserted 

(lv) for p e  word: "military statlon 
he words milltary or air-force 

@h",4il,,Ce~su%tg;;. may be,'' 

Bchedule 11- 
in the entries In column 2 against 

sections 131, 133, 136 an! 
138, for th!, words or sailor 
the words sallor or alrman," 
shall be substituted ; 

1 (11) in the entry in column 2 against 
l/~pctlon 140, after the word 

soldier" in both plqpes where 
i t  occurs: the words sailor or 
alrman " shall be inserted. 

In  Article No. 53 of Schedule I- 
(i) In clause ( d )  for the ,<words " or 

soldiers,; tjle words soldiers or 
airmen shall qf: substituted 
and for the words Her ~ a j e s t ~ ' :  
Army ,,or Her Majest 's lcdian 
Allpy the worjs 
Molest 's mllitary or air fore:? 
shall Xk substituted ; 

(li) In clause (e), ior the #yards " or 
soldler" the words soldier or 
airmnn " shall b:. substituted 
and for the zords either q! th l  
sald Armies words any 
of-the said forces shall be sub- 
stltuted ; 

1901 

(ili) In clause ,Jn, for the words "o 
soldler~ the Words "soldiers 
or airmen " shall be Sl~bst~tuted. 

(1) In the Titl:, after the war! "Army" 
the words or Air Force shall be 
added. 

I1 The Indian Tolls (Army) 
Act, 1901. 



The Indian Tolls (brmy) 
Act, 1901-conld. 

Year. 

I (2) In  the Preamble- 

I (i) in;he flrst p:ragraph, aft? t.he wor! 
soldicrs the word &men 

shali he inserted after 
words attachcd t; the Arrnbh' 

No. 

--- 

the words, " or to  the ~ i r - ~ o r c k  " 

shall be ~nserted, and tfter the 
worda and tlgnres y t i o n  
143 of the A m y  Act the 
words and figures or by ;~ctlon 
143 of the Air Force Act shall 

(ii) in the thlrd p a ~ a g ~ a p h  after the 
word 'I Army where i t  occurs 
for the second 'time, the words 

Short title. 

- 

I "or Alr Force " shall be in- 

Amendments. 

I sertcd ; 

(iii) in the fourth p a ~ a g r a ~ h ,  after the 
words and figures sectiqfl 160 
of the said Army Act the 
words and flgures "and by sectioff 
169 of the said Ab Force Act 
shall he inserted a2d after the 
words and flgm& sect iq~ 148 
of the said Army Act the 
words and flgures " and by sectioff 
143 of the said Alr Forre Act 
shall be added. 

(3) I n  c l a ~ s e  (b) of, section 2, afte:, the 
word "includes the words His 
Majesty's Regular Air Force as deflned 
by sectlon 190 clay,se (8).  of tb Air 
Force Act and 'also shall be Inserted. 

(4) I n  section 3- 
B 

(I) after the word "military", w:er- 
ever i t  occurs the worda or 
air-force " shah be inserted ; 

(Ii) in clause (a), for the word? "and 
soldiers " th: words soldiers 
and airmen shall be substl- 
!:tea and afte:, the words 

~ e i u l a r  Forces the words 
"affd all ofecers and soldiers 
of shall be insertcd ; 

(ili) in,,clause after t?e word 
sold1ers'l)ihe word ahmen':, 

and after qpe word " soldier 
the word airman" shall be 
Inserted. 

(6) In su!-section (L) of sectlon 4,:fter the 
word military the words or alr- 
force" shall be inserted. 

(1) In  Order V in the Plrst Schedule- 

(1) in rule 27, for t?e words " o~ y a l "  
the words naval or alr shall ' 
be substituted ; 

(if) In rule 28, afterc!he word " soldler " \ 
the words or alrman" shall 
be inserted. 

(2) I n  Order XXVIII in the First Bche- 
dule 

(I) '6 ',the headlng, a f m  the words 
the word! \ 

'* lbi%~en'e~hall be inserted 9 



a .  No. I Short title. I Amendmentn. 

The Code of Civil Proce- 
dure, 1908-conld. 

(ii) in rule 1- 
(a) for the words "or soldier " 

wherever,, they occur, the) \ 
word;, soldier or air- 
man shall be pbstitutecI; 

( b )  after the word military 
wherev:: i t  occur!: thd 
words or alr-foree shall 

I be inserted ; 
I (iii) i n ,n~ les  2 and 3,, for the wnrrl~ 

or a soldier and for the 1 
words " or soldier" ~Fereve r  
they occiw, t.he worhs soldier 
or ahman" shall be substituted. 

The Indian Limitation Act, 
1908. ) In  the First Schedule, Article 162- 

&ersthewords" by any of "the words " the 
following Courts, namely " shall be in-, 
serted, and for the Words ")and Bombay or 
the Chief Court of Sind or the Chlef 
Court of the Pu2jab or t h i  Chief Court of 
Lower Burma t.he words Bombay 
Lahore and Rangoon and the Ghief couri 
of Sind " shall be substituted. 

1912 IV 'Plle Indian Lunacy Act, (i) In section 12 p,fter the words "Armx 
1912. Act " the word; or the Air Force ~ c t  

?>all be Inserted and after the word 
milltary "thewdrds" or air-force "shall 

be inserted. , 

(2) In sub-sections,!Z) and (82 of section 32 
after the word military' w?erever i t  
occurs, the words "or air-fohe shall be 
inserted. 

111 'I'llo Administrator General's (1) Inthe Ileading !'J sections 16 16 and 17 
Act., 1913. p e r  the words Ariny Act " the word; 

or the Alr Force Act " shall be added. 

(2) In  sectfon 17 ?per the words "Arm?! 
Act " the word; or the Air Force Act 
shall be inserted. 

(1) In sub-sectioq, (I) of ;&don 61 
$fter the word Command t,he w o r d  

the reference being mnde kave in cases 
where the OWcer cornhanding the 
Dlstrict is himself the Omcer Com- 
manding-in-Chief the Command for the 
purposes of this 'AC~," shall be inserted. 

(2) In  sub-se$!ion (I) ?f sectiou 52, after 
the word Dtstrict the nrords "or 
whcre the OAlcer Commandlng the ~ i s l  
trict is himself the OWcer Commandlng- 
in-Chief the Command for the purposes 
of this h c t ,  of his OW& potion," shall 
be inserted. 

(3) In su?;section (2) of section 287, for the 
words when any application for tlle 
registxstlon of a aoctlment relating to  
immoveableproperty within the canton- 
ment is made, ,:awe a c o p  thereof 
t,o he forwarded the words when any 
document relating to  Immoveable pro- 
perty within the cantonment is register,; 
ed send information of the registration 
shhll be substitnted. 

1926 I XXXIX (Th;9;;!an Buccession Act. (I) In the Eq!a~t iot t  to spt ion 10 for 
;!le words or militazy the 4ords 

mIHtary or alr-force shall be snb- 
at.it.ntrd ------ 

(2!,Iu s e c t i l ~ s  GS and G5,'pfter the word 
warfare the words or an alrman 

so employed or engaged," sliall be In- 
scrtcd. 



THE SECOND SCHEDULE. 

REFEALS . 

(See section 3.) 
sa- 

Repeals. 

Acts of the Qoeermw Benerd i n  Cozr?teil or of the  I?~dian Legislolure. 

V The Code of Criminal Pro- (1) In  sub-section (1) of fleotion 64, a t  the 

( cedure, 1898. I end of, the clause sewen!hl%(, the word 
"'and . 

(2) In  sqp-sectlon ( I )  of section 269, the / 
words with the Ilke' sanction.". 

XVI The Indian Registration Section 9. 
Act, 1908. 

VII The Delhi haws Act, 1916 In  Schedule I1 the entry relatlng to  the 
Punjab ~ l l e d b i o n  of Land Act, 1900. 

I X  The Insolvency (Amend- In clause,$e) of section 11 the words a49 
ment.) Act, 1926. flgurea sub-sections (l):(2) and (3) of . 

Regulation bg the Ume~nor B e w d  bn Oouncil. 

I The Chittagong Hill Tracts I n  column 6 of the Schedule in the entry 

1 9 0 0 1  I Regulation, 1900. a abut  the Code*pf ~ r i r n i ~ l  Procedure, 
1k8, the word dlwans . 


